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PART IV

TE T T &8 et aahe
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

faftr, =g va faemrfy o fawmr
FferegaT
qooll, 29 HTE, 2023

F.14(85)/LA-2023/dsadvice/241-248.—@?} I9ET ey ool @1 fumayr &
fr=afaRea sfafaam 9 Su—=rsguta @ ggafad fedie 29" March, 2023 &7 U &) off & IR 9
STTATIROT Bl SITFhRT & o1y Tah1ferg fhar rar 2—

faeelt fafsrw (e 3) siferfm, 2023
(2023 &1 faoell arferr s 09)
( 27 March, 2023 BT IR IS &5 faeell @ e+ gRT ge a1ika)
{29t March, 2023}

Iy 2023—2024 I FaET BT & [0 I 51 &F fIeell I Gled MY | A wiited wRe
T B AR AR &1 RAfFESE =1 & foy wa sifef |

2142 DG/2023 1)
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R ORI & digaRd 99 # IR o a9 el @1 fage wwr g fAeEfoilRaa wu # Iw

rfefafad 8 —
dféra sfids

T 78927,80,00,000/— BT
a8 2023—2024 A UK
o g7 faed @1
dfaa Afer 99 8@ g R

9 fRfm @1 dfera 9m fReen fafan (W 3) srfafem
2023 2|

RIS ot ey faeell @1 |@fa [ 4 9 uew iR wyga
IR S AggA & drem (5) H fafFfde 9 a1l 81, S |
JARI @1 eI & folv dogdr BOR Al Gl 9<isd &Rls
IRAT AT TUAT B Kol AR b RO T, ST JIGA B B

PR ) # fafafde sl & Fw=r § 9§ 2023—2024 & @R & IRM
YT & 9 | Fgad sy
faferasr 39 IR gRT I o e fieell WReR @Y dfad e
H 3 yed SRy by M & forg uifdgd 1T & oy &
T H STEl W SfediRaad dRIf &k Sewdl @ fog fafafsa
@1 SRR |
A
(ERT 2 3R gRT 3 3fEY)
( T@IR #)
frfafaa | sftre aRrT
SR |ar¢ AR yAqI= faem @ afaa fafer AT
NS NG IR AIiRd
| ] ] v Vv
1 fqam weat NSES] 602050 15500 617550
Ll 275550 0 275550
2 RICIE NI NSES] 11517950 294500 11812450
Ll 143150 27600 170750
3 IR RSk 18709000 5445130 24154130
Ll 1657870 0 1657870
4 faeT RIS RS 3846317 0 3846317
Ll 5739283 0 5739283
5 T RUSiES] 10745470 6500 10751970
Ll 2729630 0 2729630
6 et RUSIES] 154001800 5200 154007000
Ll 5217600 0 5217600
7 fafdcdr vad o ey RUSES] 75455582 77725 75533307
Ll 2352193 0 2352193
8 FHIST BTl NSES] 92571400 600 92572000
Ll 17617500 0 17617500
9 T RSk 5053400 300 5053700
Ll 84900 0 84900
10 - RIGLS 38483977 2145 38486122
Ll 5888478 500 5888978
11 el R sk o frior L 123302913 400 123303313
Ll 125516787 500000 126016787
12 gl LSl 13000 0 13000
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13 R RToTd 30000 0 30000
NSES] 0 30943200 30943200

15 AT d FOT LSl 0 50402900 50402900
AT 701555800 87722200 | 789278000

TRA URRR, Y A4

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 29th March, 2023

F.14(85)/LA-2023/dsadvice/241-248.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 29th March, 2023 and is hereby
published for general information:-

THE DELHI APPROPRIATION (No.3)
(DELHI ACT NO. 09 OF 2023)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 27" March, 2023).
[29"" March, 2023]

An Act to authorise payment and appropriation of certain further sums from and out of the Consolidated Fund of the
National Capital Territory of Delhi for the services in respect of the financial year 2023-2024.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-forth Year of the
Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No. 3) Act, 2023.

Issue of ¥ 78927,80,00,000/- from 2. From and out of the Consolidated Fund of the National Capital Territory
and out of the Consolidated Fund of Delhi, there may be paid and applied further sums not exceeding
of the National Capital Territory those specified in column (5) of the Schedule, amounting in the aggregate
of Delhi for the financial year to the sum of Rupees seventy eight thousand nine hundred twenty
2023-2024. seven crore eighty lakh only towards defraying the several charges

which will come in the course of payment during the financial year 2023-
2024 in respect of the services specified in column (2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.

SCHEDULE

(See sections 2 and 3)

(" In thousand)
SUMS NOT EXCEEDING

Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
| 11 11 v V
1 Legislative Assembly Revenue 602050 15500 617550
Capital 275550 0 275550
2 General Administration Revenue 11517950 294500 11812450
Capital 143150 27600 170750
3 Administration of Justice Revenue 18709000 5445130 24154130
Capital 1657870 0 1657870
4 Finance Revenue 3846317 0 3846317
Capital 5739283 0 5739283
5 Home Revenue 10745470 6500 10751970
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Capital 2729630 0 2729630

6 Education Revenue 154001800 5200 154007000
Capital 5217600 0 5217600

7 Medical and Public Health Revenue 75455582 77725 75533307
Capital 2352193 0 2352193

8 Social Welfare Revenue 92571400 600 92572000
Capital 17617500 0 17617500

9 Industries Revenue 5053400 300 5053700
Capital 84900 0 84900

10 Development Revenue 38483977 2145 38486122
Capital 5888478 500 5888978

11 Urban Development and Public Revenue 123302913 400 123303313
Works Capital 125516787 500000 126016787

12 Loans Capital 13000 0 13000
13 Pensions Revenue 30000 0 30000
Public Debt Revenue 0 30943200 30943200

14 Capital 0 50402900 50402900
Total 701555800 87722200 789278000

BHARAT PARASHAR, Principal Secy.
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